CENTRAL ADMINISTRATIVE TRIBUNAL
KOLKATA BENCH

L.-_ “ ., *‘» *_ . .
k’ - ~Nos Ok 350/906/2020 - Date of order: 23:12.2020
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Present " HON' BI.E-SMT MANIULA'DAS; MEMBER (J)
Lo " P.Vizialaxmi @ Pulla Prasanthi,” wife of P.

.o X . Durga Prasad. Rao,. aged..about 55 years,
LT " “residing at C/o Gupteswar Nath of Railway
; - Quarter« -No. /7 -Al.. Unit ~ 22 .New

: Lo .Serement ' Knharagpur. Paschim
LR " MeUinipore; Pin 721301, West Bengal.
..Applicant

P -Versus-

;. 1. Uhion: of India, through the Genergl

Lozt . Manoger ‘South Eas?ern ‘Roiway., Garden

oo e diReqc h, Kolkota 700043, A

i:¢{ J” Lt i .; ;ij. :: "'.'

ét[, TR v A TheﬂSentor‘ Dewsaomal Personnel Oddicer,.
- ' South Eastern Rculwoy Khdaragput, District ~

Pcschnm Medinipore, Pin - 721301.

TR

R <" ..Respondénts

Forﬁhe;Apphccnt 131 AL Chakraborty &.P. Mandal
For ihe Respondenis “SiRK. Sarma, Railway SC
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e " ORDER(ORAL)

MANJULA DAS, MEMBER (A):-

SRS

o '.‘:"g‘e{ng aggrieved for non-settlement of family

s
PO 21 ~

. pensién on account of death of husband, the

opplicant - approached before this Tribunal under

'§eétion_;!9 'o_f the Administrative Tribunals Act 1985 with

I3

.

| ingtoliwing reliefs <

T
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T wan orderdoissue ditecting the respondents
to grant' family. pension in favour of the
. applicant and olso 10 pay arrears: of fomily

-pension.”

' 2..,"-":.".‘ ',;'Hecrd-’Sriva. Chakraborty, learned counsel for

théf»-dp';biic‘:ont and Sri'RK.: Sharma, learned Railway

Standing Counsel for the respondents.
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T3y T 2 bwas submitted by S A. Chakraborty, leamed
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161 the applicant. that before approatcting

this Tribuntl, the Gpplicant did make representation
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B 4 On the other hand, St R.K. Sharma, leamed

. Standing.  Counsel oppearing  for  the

' bmitfed that he wants “to ~8btain

Hanf Guihorities, | deem it fit ‘and proper to

.sariiest, being the matter of family pension,

within @ period of two months from the date of

receipt of a copy of this order. Accordingly, without
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- goirigj’ﬁii)tvfj'the merit of the case: as well as without

' exp_res'sih'gﬁony,éhinion, | difect the respondent No. 2

- fd-’c,bﬁﬁder‘ ihe case of the ‘applicant by taking into
Ahcathey :

no‘fe_ of grigvances as narroted in the fe‘presemoﬁori :
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dated 14.09.2019 made by the applicant and dispose

of.it by possing a reasoned and speaking order within

et crmc e
»

@ period. of two months from ihe date of. receipt a
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o copy of this-order. ‘ ~
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amved by the respondent No. 2 shali be

e cotmunicotedite the-applicant forthwith,
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o -opp’rogph before this Tribunal if his grievonces are
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not réﬁiressed by the respondent cuthority within the

.-

‘stipuldted period.
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6. It i made cleor that whatever decision so.

';"";[i'berfy is, ‘HowevVer, granted to the applicant -

e

——— e o

QA Aok 2oy Jousht oyt otttz

—




COS RN Al R AT e " -

8. . ‘With ihe above directions O.A. stands

o disp‘_o's_édzbf.fl\'o.order as to.costs.
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(MANJULA DAS)
MEMBER (J)
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